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* The matter was last considered on 18.12.2019 in the light of report filed on 22.10.2019 by the
joint committee, acknowiedging violation of environmental norms. The Tribunal directed that
compensation for such violation be recovered on ‘Polluter Pays’ principal after following due
procedure of law. f
v Accordingly, reports have been filed by the state PCBthat compensatign has been
assessed in respect of six individual polluting units. The applicants have filled objectiops to the
quantum of compensation by submitting that the period coverd is insignificant to the’period of
violation.
We are of the view that the matter needs to be looked into by a joint Committee comprising the
" CPCB, State PCB and the District Magistrate] Mahoba. U.P and a report filed before the next
date by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in the form of image PDF. The joint committee may give its report revising the
quantum of compensation. If it is so called for, considering the view point of the parties. The
State PCB will be the nodal agency for coordination and compliance. The applicants are at liberty
to file their representation before the committee within two weeks from today.”
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Joint Committee Report in reference to Hon'ble NGT order in the

matter of OA No 525/2019

1

Hon'ble NGT vide its order dated 27.07.2020, in the matter of OA No
525/2019, constituted a joint Committee comprising representatives of
CPCB, State PCB and the District Magistrate, Mahoba. U.P. for revising the
quantum of compensation, if it is so called for, considering the viewpoint
of the parties. The State PCB will be the nodal agency for coordination

and compliance.

The following members are nominated by the concerned departments
2.1. Shri Satyendra Kumar, DM, Mahoba

2.2.Shri Rajendra D Patil, Sci — D, CPCB Regional Directorate, Lucknow
2.3.Shri Ghanshyam, Regional Officer, UPPCB, Banda

. NGT order is enclosed as Annexure-01 for ready reference. Its relevant

para pertaining to the mandate of the committee is reproduced

hereunder as

"3 Accordingly, reports have been filed by the State PCB that
compensation has been assessed in respect of six individual polluting
units. The applicants have filed objections to the quantum of
compensation by submitting that the period covered is insignificant to

the period of violation.

4. We are of the view that the matter needs to be looked into by a Joint
Committee comprising the CPCB, State PCB and the District Magistrate,
Mahoba. U.P and a report filed before the next date by e-mail at judicial-

Q\,
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ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF
and not in the form of Image PDF. The joint Committee may give its
report revising the quantum of compensation, if it /s so called for,
considering the viewpoint of the parties. The State PCB will be the nodal
agency for coordination and compliance. The applicants are at liberty to

file their representation before the Committee within two weeks from

today.”

4. The designated joint committee looked into the document and details
made available by Regional Officer, UPPCB Banda. The committee was
also briefed about the methodology adopted by UPPCB for calculating the
environmental compensation. The unit-wise details of the following six
stone crushers in question are given at Annexure-02.

4.1. M/s. R. B. Associate, Kali Pahadi, Kabrai, Mahoba

4.2.M/s. Krishna Granite, Kali Pahadi Bilbai, Mahoba

4.3.M/s. Arihant Granite Daharra Mahoba (Ex Name Shubham
Gramodhyog Sansthan, Daharra Kabrai)

4.4.M/s. Maa Sharda Granite (Ex Name Pryagraj Granite) Bilbai, Mahoba

4.5.M/s. Jai Maa Gangorti (Ex Name Ravi Granite) Kali Pahadi Mahoba
4.6.M/s. Parash Granite, Bilbai, Mahoba

5. The committee referred orders of Hon'ble National Green Tribunal (NGT)
in the matter of OA No. 593/2017 (WP (CIVIL) No. 375/2012, Paryavaran
Suraksha Samiti & Anr. Vs. Union of India & Ors. In compliance to Hon'ble

NGT directives, the formula evolved by CPCB for calculation of
Environmental Compensation is as given Q@%/
EC=PIXxNxRxSxLF
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Where,
EC is Environmental Compensation in T
Pl = Pollution Index of industrial sector
N = Number of days of violation took place
R = A factor in Rupees () for EC
S = Factor for scale of operation

LF = Location factor

6. For calculation of environmental compensation, the following factors are

considered,

6.1. The stone crushers are categorized under '‘Orange Category’ by
UPPCB and hence the value of Pollution Index (Pl) is considered as
‘50,

6.2.Similarly, as per UPPCB the stone crushers are identified as 'Small
Scale Activity’ and hence Factor for scale of operation (S) is considered
as '0.5".

6.3. As the population of nearby city/town is less than one million Location
Factor (LF) is presumed as 1.0".

6.4.As suggested by CPCB the Rupees factor (R) is considered ‘250" in
cases of violation.

6.5. Thus, the Environmental Compensation is I 6,250/- per day for the

violation period.

. For calculating the period of violation, the Committee referred Hon'ble

NGT order dated 29.04.2019 in the matter of Original Application No.
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116/2014 With Original Application No. 437/2015. The relevant portion of

the said order is as reproduced below

9. The UPSPCB may assess the amount of compensation applying
the formula laid down by the CPCB not only for the days
mentioned in the report of the CPCB but for the actual days of

violation from the beginning but not beyond five years from the

date of calculation.”

8. The following factors are considered to calculate the actual days of

violation.

8.1. UPPCB has calculated the Ehvironmental Compensation and

submitted to Hon'ble NGT in the matter vide its letter dated
09.01.2020 and 14.01.2020.

And hence, for the convenience 31.12.2019 is considered as date of EC

calculation.

8.2. These six stone crusher units were visited by joint team comprising of
representative from UPPCB, District Mining Inspector and Sub
Divisional Magistrate on 04.09.2019. On the day of visit, except M/s
Krishna Granite all the stone crushers were found self-closed. In the
joint report it is mentioned that proper dust/air pollution control
systems were not installed in any of the unit. As all the units were

found violating the Norms/guidelines, UPPCB has issued closure

Notices on 12.09.2019. \
LIHIA—
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Copy of joint report and Notices issued by UPPCB is attached at
Annexure — 03.

8.3.1t is also mentioned in the report that all the six units were not
submitted compliance/reply of the UPPCB letter dated 23.02.2018
regarding proper installation and operations of dust control systems.
The said letters were issued in reference to the public complaints and
news articles in the local newspapers. In this letter it was also
mentioned that in view of the irregularities and negligence by those

units, the closure orders will be issued in case of non-receipt of

compliance by 28.02.2018.
Copy of letters dated 23.02.2018 is attached at Annexure — 04.

8.4. Considering the documentary facts mentioned in above two points, it
is clear that all these stone crushers were in operation without
installing and operating proper air/dust pollution control system since
beginning. It is further noted that based on the records available with
UPPCB, the period of violation is generally more than 10 years.
However, in keeping with Hon'ble NGT order, the period of violation

has been restricted to 5 years.

8.5. UPPCB RO Banda office has issued letters to these six stone crushers
on 17.12.2020 mentioning Hon'ble NGT matter and asked them to
submit the details of the days during which the units were non-

operational/ operational along with valid documentary proof. As per
QY
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8.6.

records available with UPPCB, none of the unit submitted the reply tj
14.01.2021.

And hence, it is considered that these units were operated throughout

the period.

Except M/s Krishna Granite all the stone crushers were found self-
closed on joint inspection dated 04.09.2019. And hence period of
violation is considered as 01.01.2015 - 03.09.2019 i.e. 1707 days

In case of M/s Krishna Granite the period is extended up to 30.09.2019
i.e. date of sealing. ‘

UPPCB also reported that M/s Parash Granite operated during

27.09.2019 -24.10.2019 for 28 days after the inspections and hence this
period is also added additionally.

—

8.7. Considering 8.6 the unit wise violation period is as tabulated below
Sr Name of the Stone Violation Period T
No Crusher From Up to No of days
01 | M/sR.B. Associa‘te 01.01.2015 | 03.09.2019 1707
02 | M/s. Krishna Granite 01.01.2015 | 30.09.2019 1734
03 | M/s. Arihant Granite 01.01.2015 | 03.09.2019 1707

i 04 | M/s. Maa Sharda Granite | 01.01.2015 | 03.09.2019 1707
\ 05 | M/s. Jai Maa Gangorti 01.01.2015 | 03.09.2019 1707
01.01.2015 | 03.09.2019
06 | M/s. Parash Granite 1735
| | 27.09.2019 | 24.10.2019
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9. Considering the documentary facts made available, the designated Joint

Committee revised/ recalculated the quantum of the Environmental

Compensation (EC) to be imposed on six stone crushers in question

calculated as on 31.12.2019 is as given below,

Environmental
Sr Name of the Stone | Violation Period
Compensation @ rate ¥
No Crusher (in days)
6,250/-

01 | M/s R. B. Associate 1707 ¥ 1,06,68,750/-
02 | M/s. Krishna Granite 1734 < 1,08,37,000/-
03 | M/s. Arihant Granite 1707 ¥ 1,06,68,750/-

M/s.  Maa Sharda
04 1707 2 1,06,68,750/-

Granite
05 | M/s. Jai Maa Gangorti 1707 3 1,06,68,750/-
06 | M/s. Parash Granite 1735 J1,08,43,750/-

Committee member Signature

Shri Satyendra Kumar, DM
Mahoba, Uttar Pradesh

Shri Rajendra D Patil, Sci-D

CPCB Regional Directorate, Lucknow

Shri

Ghanshyam, Regional
UPPCB, Banda

Officer

Date: 15.01.2021
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Item No. 07 Court No. 1
BEYCRE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(By Video Conferencing)
Original Application No. 525/2019
(With report dated 14.07.2020)
Madan Pal Singh & Ors. Applicant(s)
Versus

U. P. State Pollution Control Board & QOrs. Respondent(s)

PR

Date of hearing: 27.07.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant(s): Ms. Seema Patnaha, Advocate
Respondent(s): Mr. Daleep Dhyani, Advocate for UPPCB
ORDER
1s A report was sought from the Uttar Pradesh State Pollution Control

Board (UPSPCB) and the District Mugistrate, Mahoba, UP with reference
to the allegation of violation of cnvironmental norms by operation of
stone crushers by M/s Prayag Raj ‘Granite (Present name Sharda
Granite), M/s Paras Granite, M/s Krishna Granite Works, M/s R.B
Associate, M/s Arihant Granite (Oul name M/s Shubham Granite) and

M/s Ravi Granite in District Mahoba, UE

D The matter was last considered on 18.12.2019 in the light of report
filed on 22.10.2019 by the joint Committee, acknowledging violation of
environmental norms. The Tribunal directed that compensation for such
violation be recovered on ‘Polluter Pays’ principle after following due

procedure of law.



3. Accordinglv, reports have been filed by the State PCB that
compensation has been assessed in respect ol six indi\./idual polluting
units.  The applicants have filed objections to the quantum of
compensation by submitting that the period covered is insignificant to

the period of violation.

4. We are of the view that the matter needs to be looked into by a
Joint Committee comprising the CPCB, State PCB and the District
Magistrate, Mahoba. U.P and a report filed before the next date by e-mail
at judicial ngiugov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF. The joint Committee
may give its report revising the quantum of compensation, if it 1s so
called for, considering the viewpoint of the parties. The State PCB will be
the nodal agency for coordination and compliance. The applicants are at

liberty to file their representation before the Committee within two wecks

from today.

A copy of this order be sent to the CPCB, State PCB and the

District Magistrate, Mahoba. U.P by email for compliance.

List for further consideration on 19.01.2021.

Adarsh Kumar Goel, CP

S. P. Wangdi, JM

Dr. Nagin Nanda, EM
July 27, 2020

Original Application No. 525/2019



Annexure-02 —I

. M/s Paras Granite:
* NOC obtained on 09.08.2010.

» First consent issued on 30.12.2011 which is valid from 14.10.2011
t0 31.12.2012.

* No consent for the period 01.01.2013 to 24.05.2015.

* UPPCB carried out inspection on 27.05.2015, based on which
consent was issued on 24.06.2015 which is valid for 25.05.2015 to
31.12.2015.

* The consent was extended up to 31.12.2019 through letter dated :
26.11.2015. |
* Joint inspection was carried out on 03.09.2019 and the unit was

found non-complying and hence UPPCB issued show cause notice |
dated 12.09.2019. :

* EC calculated for the period of 01.01.2015 to 03.09.2019 (1707 |
days) and 27.09.2019 to 24.10.2019 (28 days). ‘

e EC calculation 5
o EC=PIxNxRxSxLF |

» PIl=00, N=1735,R=250,8=05&LF=1 H

o EC=1,08,43,750/-

. M/s R B Associate:
e NOC issued on 19.07.2010.

¢ First consent issued on 04.06.2011, which is valid from 19.04.2011
te 31.12.2011.

¢ No consent for the period 01.01.2012 to 27.05.2012.

e Second consent issued on 24.06.2012, which is valid from

28.05.2012 to 31.12.2013.
e No consent from 01.01.2014 to 23.05.2015.
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Annexure-02

Third consent issued on 27.07.2015 which is valid from
24.05.2015 t0 31.12.20109. '

Joint inspection was carried out on 03.09.2019 and the unit was
found non-complying and hence UPPCB issued show-cause notice

dated 12.09.20109.

EC calculated for the period of 01.01.2015 to 03.09.2019 (1707
days)

EC calculation
© EC=PIxNXxRxSxLF

* PI=50,N=1707,R=250,S=0.5&LF =1
o EC =1,06,68,750/-

- M/s Krishna Granite Kaali Pahadi Bilbai Mahoba

NOC issued on 09.08.2010.

First consent issued on 27.07.201 1, which is valid from 09.06.2011
to 31.12.2011.

No consent for the period 01.01.2012 to 20.03.2012.

Second consent issued on 25.05.2012 which
21.03.2012 t0 31.12.2012.

is wvalid from

No consent from 01.01.2013 to 06.08.2013.

UPPCB carried out inspection on 07.08.2013 based on which
consent was issued on 03.09.2012 which is valid from 07.08.2013
to 31.12.2015.

Since 01.01.2016 does not have any valid consent, UPPCB issued

notice on 25.08.2017 as the unit found operating without valid
consent.
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Annexure-02

Joint inspection was carried out on 03.09.2019 and the unit was
found non-complying and operational, hence UPPCB issued show

cause notice dated 12.09.20109.

EC calculated for the period of 01.01.2015 to 30.09.2019 (1734
days)

EC calculation
o EC=PIxNxRxSxLF
* PI=50,N=1734,R=250,S=0.5&LF =1
o EC=1,08,37,000/-

. M/s Arihant Granite (Ex Name Shubham Gramoday Sansthaan)

NOC issued on 10.07.2006.

First consent issued on 23.01.2007, which is valid from 12.12.2006
to 31.12.2010.

No consent for the period 01.01.2011 to 22.06.2011.

Second consent issued on 30.08.2011 which is valid from

23.06.2011 to 31.12.2011.
No consent during 01.01.2012 to 10.07.2012.

Third consent issued on 21.07.2012 which is valid from
11.07.2012 to 31.12.2013.

No consent during 01.01.2014 to 07.08.2014.

Fourth consent was issued on 01.10.2014 which is valid from
08.08.2014 to 31.12.2016.

UPPCB issued consent on 17.06.2017 based on inspection date
18.02.2017 though the validity of the consent was indicated up to
31.12.2018. The initial date is not mentioned in the consent and
hence the date of inspection ie. 18.02.2017 is considered as

validity period.
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Annexure-02

* No consent during the period of 01.01.2017 to 17.02.2017.

* Joint inspection was carried out on 03.09.2019 and the unit was
found non-complying and hence UPPCB issued show cause notice

dated 12.09.2019.

| * EC calculated for the period of 01.01.2015 to 03.09.2019 (1707
5 days).

* EC calculation
‘ o EC=PIXNXRXSXLF

" PI=50,N=1707,R=250,S=0.5& LF = 1
o EC= 1,06,68,750/-

;\ S. M/s Maa Sharda Granite (Ex Prayagraj Granite)

* NOC issued on 20.03.2012.

* First consent issued on 26.06.2012 which is valid from 14.06.20 12
to 31.12.2012.

* No consent for the period 01.01.2013 to 23.03.2015.

i: * Second consent issued on 08.09.2015 which is valid from

| 24.03.2015 t0 31.12.2016.

* UPPCB issued consent on 05.07.2017 based on inspection date
15.06.2017 through the validity of the consent was indicated up to
31.12.2018. The initial date is not mentioned in the consent and

; hence the date of inspection i.e. 15.06.2017 is considered as
validity period.

* No consent during 01.01.2017 to 14.06.2017.

* Joint inspection was carried out on 03.09.2019 and the unit was

found non-complying and hence UPPCB issued show cause notice
dated 12.09.2019.
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Annexure-02
EC calculated for the period of 01.01.2015 to 03.09.2019 (1707
days).
EC calculation =
o EC=PIxNxRxSxLF

* PI=50,N=1707,R=250,S=05&LF =1
o EC=1,06,68,750/-

6. M/s Jai Maa Gangotri (Ex name Ravi Granite)

First consent issued on 13.06.2012, which is valid from 01.05.2012
031.12.2019,

Second consent issued on 08.01.2013 which is valid from
01.01.2013 t0 31.12.2013.

Third consent issued on 13.02.2014 which 1is valid from
01.01.2014 t0 31.12.2016.

Fourth consent issued on 10.03.2017 which is valid from

14.03.2017 to 31.12.2018.
No consent for the period of 01.01.2017 to 13.03.2017.
Joint inspection was carried out on 03.09.2019 and the unit was

found non-complying and hence UPPCB issued show cause notice
dated 12.09.2019.

EC calculated for the period of 01.01.2015 to 03.09.2019 (1707
days.)
EC calculation
o EC=PIxNxRxSxLF
» PI=50,N=1707,R=250,S=05&LF =1
o EC=1,06,68,750/-
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1. Allegation in this application is that illegal stone crusher units are being run near the agricultural
land of the applicant in violation of environmental norms by Respondent Nos. 6 to 11 — M/s Prayag
Raj Granite (Present name Sharda Granite), M/s Paras Granite, M/s Krishna Granite Works, M/s R.B.
Associate, M/s Arihant Gramte (Old name M/s Shubham Granite) and M/s Ravi Granite in District
Mahoba, U.P.
2. Let a factual and action taken report be furnished in the matter by the Uttar Pradesh State Pollution
Control Board (UPSPCB) and the District Magistrate, Mahoba, UP within one month by e-mail at
Jjudicial-ngt@gov.in. 2 A copy of this order be sent each to the UPSPCB and the District Magistrate,
Mahoba, UP by e-mail for compliance.
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- 772. Pollution Control Board and others)

jint Inspection committee report in matter of Hon’ble NGT O.A. No. 525/2019 (Madan Pal Sin h Vs

T

M/s R.B. Associate Bilbai, kali Pahadi, Kabrai District Mahoba inspected on date 04-09-2019 by the

under signed officers. At the time of inspection the representative of Industry Shri Premnarayan (Watchman)

was present . Inspection report is as under-

1. M/s R.B. Associate Bilbai, Kali Pahadi Kabrai District-Mahoba is a stone crusher which product is stone
gritt and stone dust by the crushing of stone bolder .

2. The main reason of Air Pollution (Public nuisance/dust) is dust generation during the crushing of stone
bolders.

3. At the time of inspection stone crushing process found not operational (self closed). Physically it has
observed that stone crusher is situated in cluster of stone crusher. .

4. To control the dust emission the said stone crusher owner has installed Emission control system details are

as bellow.
(S.N. Dust Air Pollution Control System Installation and | Status of Consent | Remark regardi_ng
operational (Air) Under | Dust Air Pollution
Status Dust Air | Section-21 of Air Control System and
Pollution (Pollution Public nuisance
Control System | Prevention and
Control) Act 1981
1 Closed metal sheet enclosures at dust | Not Installed Consent (Air) | Stone Crushing
emitting points i.e, the crushers including Permitted upto | process operation is
their discharge points, screens, and the 31.12.2019 by the | objectionable in
transfer points of belt conveyers, with date of 27.07.2015 | Future without
arrangements of a door with opening and . Industry has not | proper Dust Air
closing facility for cleaning and submitted the | Pollution ~ Control
maintenance and flexible covers at compliance of | System and without
entrance and exit of the belt conveyors. letter No. 1687/ | prior Air consent.
2 Silos with telescopic discharge chute for | Not Installed Notice/2017 Dated | Under  Section-21
collecting, storing and delivering/truck- 23.02.2018 of Air (Pollution
loading the product, 'stone dust’  and Regarding Proper | Prevention and
the reject. 'fine dust'. Installation  and | Control) Act 1981
3 A minimum 12 ft high metal sheet | Not Installed operation of Dust
barricading or boundary wall should be control system
provided by stone crusher.
4 Dust suppression by scientifically | Not Installed
designed water sprinkling system on raw
material/products at the equipments and
transfer points should be adopted as an
auxiliary air pollution control measure.
2 Green belt along the boundary wall | Partial
needs to be developed by stone crusher.

Note- The agriculture land of the complainant could not be identified as the name of Shree Madan Pal Singh.
The father Name was not mention (Unknow).

Factual site inspection report is submitted for your kind copsidgration please.

WA .
\\3&_&_&% o : W “\Q AN
(Asstt. Scientific Officer) (D13 ining Inspector) (Sub D1 100%\ gistrate)
U.P. Pollution Control Board Mahoba Mahoba
Banda

Reg@/ofﬁcer

U.P. Pollution Control Board
Banda



77 hint In_snecfion committee report in matter of Hon’ble NGT O.A. No. 525/2019 (Madan Pal Singh Vs

bTP. Pollution Control Board and others)

Ms Paras Granite Bilbai, Kabrai District Mahoba inspected on date 04-09-2019 by the under signed

officers. At the time of inspection the representative of Industry Shri Santosh is presen

as under-

t. Inspection report is

1. M/s Paras Granite Bilbai, Kabrai District-Mahoba is a stone crusher which product is stone gritt and stone

dust by the crushing of stone bolder .

2. The main reason of Air Pollution (Public nuisance/dust) is dust generation during the crushing of stone

bolders.

3. At the time of inspection stone crushing process found not operational (self closed). Physically it has

observed that stone crusher is situated in cluster of stone crusher.

4. To control the dust emission the said stone crusher owner has installed Emission control system details are

as bellow.
SN. | Dust Air Pollution Control System Installation and | Status of Consent Remark regardi.ng
operational (Air) Under | Dust Air Pollution
Status Dust Air | Section-21 of Air Control System and
Pollution (Pollution Public nuisance
Control System | Prevention and
Control) Act 1981
1 Closed metal sheet enclosures at dust | Not Installed Consent (Air) | Stone Crushing
emitting points i.e, the crushers including Permitted upto | process operation is
their discharge points, screens, and the 31.12.2019 by the | objectionable in
transfer points of belt conveyers, with date of 26.11.2015 | Future without
arrangements of a door with opening and . Industry has not | proper Dust Air
closing facility for cleaning and submitted the | Pollution ~ Control
maintenance and flexible covers at compliance of | System and without
entrance and exit of the belt conveyors. letter No. 1690/ | prior Air consent.
2 Silos with telescopic discharge chute for | Not Installed Notice/2017 Dated | Under  Section-21
collecting, storing and delivering/truck- 23.02.2018 of Air (Pollution
loading the product, 'stone dust'  and Regarding Proper | Prevention and
the reject. 'fine dust'. Installation  and | Control) Act 1981
3 A minimum 12 ft high metal sheet | Not Installed operation of Dust
barricading or boundary wall should be control system
provided by stone crusher.
4 Dust suppression by scientifically | Not Installed
designed water sprinkling system on raw
material/products at the equipments and
transfer points should be adopted as an
auxiliary air pollution control measure.
5 Green belt along the boundary wall | Partial
needs to be developed by stone crusher.

Note- The agriculture land of the complainant could not be identified as the name of Shree Madan Pal Singh.

The father Name was not mention (Unknow).
Factual site inspection report is submitted for your kind ¢
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U.P. Pollution Control Board Mahoba
Banda
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U.P. Pollution Control Board
Banda
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Joint Inspection committee report in matter of Hon’ble NGT O.A. No. 525/2019 (Madan Pal Singh Vs

U.P. Pollution Control Board and others)

crusher is situated in cluster of stone crusher.

M/s Krishna Granite Kali Pahadi, Kabrai District Mahoba inspected on date 04-09-2019 by the under
signed officers. At the time of inspection the representative of Industry Shri Sumit Rajpoot (Munsi) was
present . Inspection report is as under-
1. M/s Krishna Granite, Kali Pahadi, Kabrai District-Mahoba is a stone crusher which product Is stone gritt

and stone dust by the crushing of stone bolder .
2. The main reason of Air Pollution (Public nuisance/dust) is dust generation during the crushing of stone

bolders.
3. At the time of inspection stone crushing process found operational. Physically it has observed that stone

4. To control the dust emission the said stone crusher owner has installed Emission control system details are

as bellow.
S.N. | Dust Air Pollution Control System Installation and | Status of Consent | Remark regarding
operational (Air) Under | Dust Air Pollution
Status Dust Air | Section-21 of Air | Control System and
Pollution (Pollution Public nuisance
Control System | Prevention and
Control) Act 1981
1 Closed metal sheet enclosures at dust | Partial Consent (Air) | Stone Crushing
emitting points i.e, the crushers including Permitted upto | process operation is
their discharge points, screens, and the 31.12.2015 by the | objectionable in
transfer points of belt conveyers, with date of 03.09.2013 | Future without
;_ arrangements of a door with opening and . Industry has not | proper Dust Air
| closing facility for cleaning and submitted the | Pollution  Control
1 maintenance and flexible covers at compliance of | System and without
: entrance and exit of the belt conveyors. letter No. 1269/ | prior Air consent. |
2 Silos with telescopic discharge chute for | Not Installed Notice/2017 Dated | Under ~ Section-21 |
collecting, storing and delivering/truck- 07.10.2017 of Air (Pollution
loading the product, 'stone dust'  and Regarding Proper | Prevention and
the reject. 'fine dust'. Installation and | Control) Act 1981
3 A minimum 12 ft high metal sheet | Not Installed operation of Dust
barricading or boundary wall should be control system.
provided by stone crusher.
4 Dust suppression by scientifically | Not Installed
ﬁ designed water sprinkling system on raw
! material/products at the equipments and
transfer points should be adopted as an
auxiliary air pollution control measure.
5 Green belt along the boundary wall | Partial

|

needs to be developed by stone crusher.

J

Note- The agriculture land of the complainant could not be identified as the name of Shree Madan Pal Singh.
The father Name was not mention (Unknow).

Factual site inspection report is submitted for your kind copsi
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v.2. Pollution Control Board and others)

bolders.

3. At the time of inspection stone crushing process foun
observed that stone crusher is situated in cluster of stone crusher.
4. To control the dust emission the said stone crusher owner has insta

M/s Arrihant Granite(Old name M/s Shubham Granite) Daharra K
date 04-09-2019 by the under signed officers. At the time of inspection
Veerendra Kumar (Watchman) was present . Inspection report is as under-
1. M/s Arrihant Granite(Old name M/s Shubham Granite) Daharra Kabrai,

which product is stone gritt and stone dust by the crus
2. The main reason of Air Pollution (Public nuisance/d

abrai, District Mahoba inspected on
the representative of Industry Shri

District-Mahoba is a stone crusher
hing of stone bolder .

ust) is dust generation during the crushing of stone

d not operational (self closed). Physically it has

lled Emission control system details are

as bellow. [ —
SN. | Dust Air Pollution Control System Installation and | Status of Consent | Remark regarding
operational (Air) Under | Dust Air Pollution
Status Dust Air | Section-21 of Air | Control System and
Pollution (Pollution Public nuisance
Control System | Prevention and
Control) Act 1981
1 Closed metal sheet enclosures at dust | Not Installed Consent (Air) | Stone Crushing
emitting points i.e, the crushers including Permitted upto | process operation is
their discharge points, screens, and the 31.12.2018 by the | objectionable in
transfer points of belt conveyers, with date of 17.06.2017 | Future without
arrangements of a door with opening and . Industry has not | proper Dust Air
closing facility for cleaning and submitted the | Pollution ~ Control
maintenance and flexible covers at compliance of | System and without
entrance and exit of the belt conveyors. letter No. 1686/ | prior Air consent.
2 Silos with telescopic discharge chute for | Not Installed Notice/2017 Dated | Under  Section-21
collecting, storing and delivering/truck- 23.02.2018 of Air (Pollution
loading the product, 'stone dust' and Regarding Proper | Prevention and
the reject. 'fine dust', Installation and | Control) Act 1981
3 A minimum 12 ft high metal sheet | Not Installed operation of Dust
barricading or boundary wall should be control system.
provided by stone crusher.
4 Dust suppression by scientifically | Not Installed
designed water sprinkling system on raw
material/products at the equipments and
transfer points should be adopted as an
auxiliary air pollution control measure.
5 Green belt along the boundary wall | Not Installed
needs to be developed by stone crusher.

Note- The agriculture land 0

The father Name was not mention (Unknow).

Factual site inspection report is submitted for your kind co

Nl rena
(Asstt. Scienti }:}8

fficer)

U.P. Pollution Control Board

Banda

R fficer

U.P. Pollution Control Board

Banda

(Disfri

Mahoba

ideration please
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f the complainant could not be identified as the name of Shree Madan Pal Singh.
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(Sub Diyisi agistrate)
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- Joint Inspection committee report in matter of Hon’ble NGT O.A. No. 525/2019 (Madan Pal Singh Vs

2. Pollution Control Board and others)

M/s Maa Sharda Granite (Previous name M/s Prayagraj Granite) Bilbai, Kabrai District Mahoba

inspected on date 04-09-2019 by the under signed officers. At the time of inspection the representative is not
present. Inspection report is as under-
1. M/s Maa Sharda Granite Bilbai, Kabrai District-Mahoba is a stone crusher which product is stone gritt and
stone dust by the crushing of stone bolder .
2. The main reason of Air Pollution (Public nuisance/dust) is dust generation during the crushing of stone
bolders.
3. At the time of inspection stone crushing process found not operational (self closed). Physically it has
observed that stone crusher is situated in cluster of stone crusher.
4. To control the dust emission the said stone crusher owner has installed Emission control system details are

as bellow.
S.N. | Dust Air Pollution Control System Installation and | Status of Consent | Remark regarding
operational (Air) Under | Dust Air Pollution
Status Dust Air | Section-21 of Air | Control System and
Pollution (Pollution Public nuisance
Control System | Prevention and

Control) Act 1981

needs to be developed by stone crusher.

1 Closed metal sheet enclosures at dust | Not Installed Consent (Air) Stone Crushing
emitting points i.e, the crushers including Permitted upto | process operation is
their discharge points, screens, and the 31.12.2018 by the | objectionable in
transfer points of belt conveyers, with date of 05.07.2017 Future without
arrangements of a door with opening and . Industry has not | proper Dust Air
closing facility for cleaning and submitted the | Pollution Control
maintenance and flexible covers at compliance of | System and without
entrance and exit of the belt conveyors. letter No. 1688/ | prior Air consent.

2 Silos with telescopic discharge chute for | Not Installed Notice/2017 Dated | Under Section-21

collecting, storing and delivering/truck- 23.02.2018 of Air (Pollution

loading the product, 'stone dust'  and Regarding Proper Prevention and

the reject. 'fine dust', Installation and | Centrol) Act 1981.
3 A minimum 12 ft high metal sheet | Not Installed operation of Dust

barricading or boundary wall should be control system.

provided by stone crusher.

4 Dust suppression by scientifically | Not Installed
designed water sprinkling system on raw
material/products at the equipments and
transfer points should be adopted as an
auxiliary air pollution control measure.

5 Green belt along the boundary wall | Not Installed

Note- The agriculture land of the complainant could not be identified as the name of Shree Madan Pal Singh.
The father Name was not mention (Unknow).
Factual site inspection report is submitted for your kind copsideration please.

(Asstt. Scientific Officer)
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U.P. Pollution Control Board
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U.P. Pollution Control Board
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 Joint Ing yeetion Committee report in matter of Hon’ble NGT O.A. No. 525/2019 (Madan Pal Singh Vs

D

)
UL Pollution Control g
N oard and others s
\W@'}d Name M/s Ravi Granite) Kali Pahadi, Kabrai District Mahoba

Maa Gangot i ”

L ) ry Granite i ’ o ntat f
?l)ijpmcd on date 04-09.2019 by the under signed officers. At the time of inspection the representative o
1¢ US[ry Shri MukeSh (Mun 1 5 is as under~ . .

; S1) was present , Inspection report 18 85 u : S R a is a stone
'+ Ms ai Maa Gangory GZanite p(oxd Name Mis Ravi Granite) Kali Pahad}lestnct Mahoba i
— " 4 ; . ¥ .
crusher which product is stone gritt and stone dust by the crushing of stone boducri“g the crushing of stone

5 » A .
< :fhi‘ Main reason of Air Pollution (Public nuisance/dust) is dust generation

bolders feally it has
B i .. . Osed - Physlca y It NE
5. At the time of inspection stone crushing process found not operational (self c )

Observed that stone crusher is situated in cluster of stone crusher. I system details

CoT T ‘ . wr b T mission contro
+ To contro) the dust emission the said stone crusher owner has installed E

as bellow. i ding
= : ; nsent | Remark regarding
SN, | Dust Air Pollution Control System Installation and (S:;L)zs of C(EJ ter | Dust Air Poflution |

material/products at the equipments and
 transfer points should be adopted as an !
(__auxiliary air pollution control measure.

ional 5 R

| §f§§f‘°£ust Air | Section21 of Air Cont.rql Systcm and
| Pollution (Pollution PRblicTiisgoe .
| : Control System | Prevention ~ and | '
' f Control) Act 198'1 B o —
i1 methaimsﬁheet enclosures al dust | Not Installed | Consent (Ain) | Stonev’ ‘ ‘(’r?AShfn‘{
’ | emitiing poims i.c, the crushers including | Permitted upto ( process (‘U‘TL‘””"’
: ,' their discharge points, screens, and the {31.12.2018 by the | objectionable . |
;  transfer points of belt conveyers, with date of 14.03.2017 | Future W“hOL_” ,
| arrangements of a door with opening and . Industry has not propet Dust  Air
i | closing  facility for cleaning and submitted the | Pollution  Control
f !mainteuauce and flexible covers at compliance of | System and without
'L__ | entrance and exit of the belt CONVEYOrs, letter No. 835/ | prior Air consent.
(2 ] Silos with telescopic discharge chute for | Not Installed Notice/2017 Dated | Under  Section-21 !
| colleoting, storing and delivering/truck- 16.08.2017 of Air (Pollution |
| J loading the product, 'stone dust'  and Regarding  Proper | Prevention. and |
|| the reject. 'fine dust’, ; Installation  and | Control) Act 1981 |
I3 1 A minitum 12 f high metal sheet | Not Instafled operation of Dust ![
| barricading or boundary wall should be control system. i
I
(4 % Dust  suppression by scientifically | Not Installed ) !
j | designed water sprinkling system on raw

|

|

i'
PO |
|

5! Green belt along the boundary wall | Partial ! ,
. Teeds 1o be developed by stone crusher. | \L\\j
Note- The agriculture land of the complainant could not be identified as the name of Shreg Madan Pal Singh

The father Name was not mention (Unknow).
Factual site inspection report is submitted for your kind cogsidoration please.

(Asstt, éc‘x%ﬁ(fm;r) (District i gIné})&%)(\;‘) (Sub DiMQSm”
(&

U.P. Pollution Control Board Mahob
Banda e Mahobh

-~
o
Regitpat Officer
U.P. Pollution Control Board
Banda

provided by stone crusher. *j
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*  Closed metal sheet enclosures at dust emitting poinis 1., the crushers including their discharge points, screens. an,
the transfer points of belt conveyers, with arrangements of a door with opening and closing facility for cleaning an
maintenance and flexible covers at entrance and exit of the belt conveyors. All opening provided for ventilation ir th
enclosures should be covered by canvas bag-filter to arrest the escaping dust.
*  Covering of ail belt conveyers,
*  Silos with telescopic discharge chute for collecting, storing and delivering’truck-lo‘ading the product, ‘stone dus:’ an
the reject. 'fine dust',
¢ Aminimum 12 ft high metal sheet barricading or boundary wall should ke provided by sicuie crusher,
*  Dust suppression by scientificaily designed water sprinkling System on raw material/products ar the equipments 4n
transfer points should be adopted as an auxiliary air pollution control measure.
¢ Green belt along the boundary wall needs 1o be developed by stone crusher,
The above ‘equipment specifications' should be primarily and compulsorily enforced on sione crusher. SpP)
standard as prescribed in Environment (Protection) Act, 1986 must be complied by évery individua! stone crusher
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¢ Closed metal sheet enclosures at dust emitting points Le, the crushers including their discharge points, screers, &
the transfer points of belt conveyers, with arrangements of 2 door with opening and closing facility for cleaning a

maintenance and flexible covers at entrance and exit of the belt conveyors. All opening provided for ventilation in
enclosures should be covered by canvas bag-filter to arrest the escaping dust.
Covering of all belt conveyers.

Silos with telescopic discharge chute for collecting, storing and delivering/truck-loading the preduct, 'stone dus:’ ar
the reject. “fine dust'.

A minimum 12 ft high metal sheet barricading or boundary wall should be provided by stone crusher.

¢ Dust suppression by scientifically designed water sprinkling system on raw material/producis ai the €quIpHIEnt: 41
transfer points should be adopted as an auxiliary air poliution control measure.
L 2

Green beit along the boundary wall needs to be developed by store crusher.

The above 'equipment specifications' should be primarily and compulsorily enforced

on stone crusher SPh
standard as prescribed in Environment (Protection) Act, 1986 must be complied by every individual stone crusher.
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s Closed metal sheet enclosures at dust emitting points L., the crushers including their discharge points.
screens, and the transfer points of belt conveyers, with arrdngcmvnts of a door with opening and closing
facility for cleaning and maintenance and flexible covers at entrance and exit of the belt conveyors. All

opening provided for ventilation in the enclosures should be covered by canvas bag-filter to arrest th»

escaping dust.
o Covering of all belt conveyers.
Silos with telescopic discharge chute for LO”CL[‘115> storing and delivering/iruck-ioading the product, 'sion-
dust' and the reject. 'fine dust'.
A minimum 12 ft high metal sheet barricading or boundary wall should be provided by stone crusher.
Dust suppression by scientifically designed water sprinkling system on raw material/products at o=

qmpmems and transfer points should be adopted as an auxiliary air pollution control measure.

een belt along the boundary wall needs to be developed by stone crusher.

The above 'equipment specifications” should be primarily and compulsorily enforced on stone crushe:.
SPM standard as prescribed in Environment (Protection) Act, 198¢ must be complied by every individual ston2

crusher.
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Closed metal sheet enclosures at dust emitting points i.e, the crushers including their discharge points SCTEErs.

the transfer points of belt conveyers; with arrangements of a door with ‘opening-and closing facility for cl eanu' v

maintenance and flexible covers at entrance and exit of the belt conveyors. All opening provided for ventilation

enclosures should-be covered by canvas bag-filter to _arrest the escaping dl_Jst

+  Covering of all belt conveyers. ' e

+ Silos with telescopic discharge chute for coilecting, stormg and dehvenm/’cruck Joading the product, 'stone Gon
the reject. 'fine dust'. :

o A minimum 12 ft high metal sheet barricading or boundary wall should be provided by stone crusher.

Dust suppression by scientifically designed waser sprinkiing sysiem on raw material/products at the equIpmeiTs

transfer points should be adopted as an aumhary air pollution control measure.

«  Green belt along the boundary. wall needs to be developed by stone crusher.

The above 'equipment specifications’ should be -primarily and compulsorily enforced on stone crushe, '\
standard as prescribed in Env1ronment (Protecnon) Act, 1986 must be complied by every individual stone crusher.
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Closed metal sheet enclosures at-dust emitting points i.e, the crushers including their discharge points, screens, and 1l
wensfer pomts of belt conveyers, with arrangements cf a docr with opening and closing facility for cleanng i
maintenance and fexible covers at entranve and exit of the belt conveyors. All opening provided for ventilaticn i 1
enciosures shouid be covered by canvas bag-filter to arrest the escaping dust.

:{ail belt conveyers.

»  Silos with telescopic discharge chate for collecting, storing and delivering/iruck- loadmg the product, 'stone dust a

the reject. ‘fine dust'. ]
high metal skeet barricading or boundary wall should be provided by stone crushe:.
al e equIpmen. o

¢ Ccverln

e A minimum 12
Dust swpi)“css?on by scientifically designed water sprinkling sysiem on raw material/products
ransier points should be acopted as an auxiliary air poliuticn contrel measure.

Green belt aiong the boundary wall needs to be developed by stone crusher.

The gbove 'equipwent specifications' should be primarily and compulsority enforced i sione
vironment (Protection) Act, 1986 must be complied by every ina:viduz! stone ariske

¢ Crusner S0

siandard as prescribed iz En
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